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INTRODUCTION

I, the Chairman. Commitree on Pubtic Undertakings (201&2019) having b€€n

authorised by tte Commiuee to present the Report on their behall presenr this
Sixty Seventh Repon on Action Taken by Governmenl on rhe Recommendalions

contained in the Hundred and Fourth Repon of fte Commiuee on Public
Undertakings (2014-2016) on rhe working of Kerala Minerals and Metals Limited
based on the Reporl of the Complroller and Auditor ceneral of India for the year6

ended 3l March 200I and 2002 (Commercial).

The Slatement of Action Taken by the covernment included in rhis Report
was considered by the Commitee constitucd for the year (201e2019) at the

meeting held on 17-7'2017.

This Report was considered and approved by lhe Commil!€e al its me€ring.

held on l2-!2018.

Tte Committee places on r€cord its appreciation for tbe assistance rcnd€r€d

by the Acrcountant Gercral (Audit), Kerala during the examinarion of the Action
Tbken Statements included in rhis Reporr.

Thiruvananthapuram,
12th March, 2018.

C, DIVAKARAN,

Choirmon,
Committee on Public Undertakings.



RBPORT

This rcport deals wirh ihe action taken by Covemmenl on the
recommeDdations conrained in the Hundred and Fourth Repon of the Committe€
on Public Und€rukings (2014 2016) relating to Kerala Min€rals and Merats
Limiled based on the Repori of lh€ Comptroller and Audiior cenerat of tndia for
the years ended 3l March 2001 and 2002 (Commerciat).

The Hundred and Fourth Reporr of the Commjtlee on public Underrakirgs
(20142016) was piesented ro the House on 184 February 2016. The Report
coniained l2 recommendalions in Para numb€rs 6 to 10, ,6 ro 18. 20.22.24 and
27 of which the Govertunenr fumish€d Starement of Action Tak€n on 662017.
The Committee(201e2019) considered tlte Action Taten Stareme s fumished by
the Covemment at itr meering held on 17-7-20U.

The Commilt€e accepred the replies ro lhe rccommendarions in para Nos.6,
?, 8, 9, 10, 20, 22, 24 and 27 withot t rcmarks. These recommendations and rh€
replies fumished by rhe Govemmenr form Chapter I of rhe Reporr.

Th€ Committee accepred the reply to rhe recommendarions in para Nos. 16.
17 and 18 with remarks. Tb€se recommendations, rhe reply fumished by
Govemment and the remark oI rhe Comminee form ChaDter lI of rhe ReDort.

?312018.
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CHAPTER I

REPLIES FURNISHED BY THE GOVERNMENT ON THE

RECOMMENDATIONS OF I]IE COMMITTEE WHICH

HAS BEEN ACCEPTED BY TIIE COMMT'I-TEE

WTHOUI REMARKS

Action Taken bY ih€

Govemm€nt
Conclu5ions/

Recommendations

As recommended bY the

Committee the advise of

Law DePartmeni has

been obtained in th€

matter. The Law

Depanment has advised

i.Ilat as ppl rule 32 0 (D

of Kerala MiDerals and

Metals Ltd. Conduct,

Discipline aad APPeal

Rules, 1998 for Managenal

and SupeNisory Personnel'

departmental Proc€€dings

can be instituted against

any ex-officer of the

company in respect of

an €v€nt whrch took

place during his

€mployment in lrl€

company but not more

than 4 yeals befor€ such

instrtution. Since the

alleg€d event took Place

on 30-3-2007 is mor€

The Committee

expresses suong

displeasure for the

decision of lhe

company to amend

$e work order

which resulted in lhe

lo6s of t 51.8? lakh.

The Commiltee feels

thai ther€ was some

vested interes( Iiom

th€ part of the

officials who tooK

such a decision bY

ignoring the accePted

terms and condilions

already prcscribed in

the work order- The

Committee is of the

opinion that the then

Managing Director

is liable ill tlrc matt€r

a.s he is responsibl€

for the aclions of his

Industries



subordina.€s. The
Committee demands

b fumish rh€ details

of persons responsible

fo. the laps€ occurred.

than I years ago ir is
impossible to institute
disciplinary proce€dings

against the rerired
officeN of th€ company
now. In view of the
advise of Law Depa(-
ment Govpmmelt have

directed Managing
Directo! KMML to
finalise disciplinary
action against th€

employees who are
responsible for illegi.rlar

PalIlenr of service tax
ard are continuing in rhe

In the mpantrme,

Vigilance and Anti
Corruption Bureau has

verification of certain

transactions of KMML
in which payment of
servic€ tar is also

includ€d. The cuffent
slatus of the matter
including th€ quick

verification by Vigilance
and anti Corruption
Bureau was placed

before the Board of
Directors in irs 227th

Industries The Commiuee is

surpnsrng to nole
that the Company

did not (ake any

actron against the

Persons responsible

for the loss even

afler it was pointed

Accountant ceneiil.
The Committee flays
the laxity occurred

on the par! of rhe

officers in leaving

such senous matters

unnotrced- The

Commitaee also

susP€cts that lhe

negligence

deliberately done in
order to prorecr

offiiJials
involved in rhe

Industries The Commitlee

drrects to v€rify



meeting held

7-11-2016 and ihe Board

dir€cted to initiate

domestic enquiry as Per

applicable Act, rule etc

The Managing Director

has reporied tha! the

recommendation oI the

Board of Directors on

lhe above, is being done.

additional financial

commitment ha!

occurred in the

matte. and to fumish

the details regarding

how the order has

be€n implemenl€d.

The Commitlee

recommends to flx
the resPonsibilitY

upon the persons

including the

Managing Direcior

for the lapses

occurred and to

realize the amount

The Commitlee

suSgesb to seek

legal advice from the

Law Department 
'n

fte matt€r of taking

Crihinal case and

olher appropriate

actions agairst the

liable pelsons.

Industries

The Committee also

demands explanation

for lhe delay

occur€d in submitling

reply to the audrt

pamgraphs.

lndustries



The audit has taken an

inr€.€st Iate of 7.5% to

l0ok for Tieasury

deposit for the period

January 2009 to

February 2011, which is

not correct. It may

kindly be noted that the

rate of 10% was for a

period o{ thr€e Y€ars and

above and that too was

revised to 8% vtitb

effect from 1-10-2009

vide G.O.(P) No.419/09Fin

dated 30-9-2009 This

rlvas subsequendY revised

to 8.5% with effect from

7-4-2010 vide G.o.(P)

No.228/10/Fin dated

8-4-2010. The deposit

rate in treasury for one

year was only 7.5%

during th€ audit Period.

As the ma*et of

Titrnium Dioxide is

unpredictabl€ and KMML

is managing its funds

requirements lrom own

soufces, deposi! for a

period of 3 Y€ars is a

risky affair if the

company is forced to

The Commftee

€xpre.sses its

dissidence at the

explanation given bY

the witness

rega.rding lhe inlerest

rate and the

restrictions for

withdrawing money

from the treasury.

The Committee

direcls to fumish the

derails regarding the

for non

investment of Fixed

Deposii in the

Industries
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Prematureiy to meet lts

worlqng capital

requir€ment, In the case

of prematurc closure oI
fixed deposit, &e

interest rate applicabl€

lor th€ period run alon€

is received and that too

after deducting penalty

@ r%.

The Managing Dircctor,

KMML reported that lhe

company has been

depositing its funds only

h Sch€duled Banks,

which have given the

competitive intercst rates

and which are quarterly

compounding as againsl

simple interest given by

ireasury If the company

have fixed deposits in
the bank, tpmporary

loans can be easily

availed against the

security of fixed deposits
'vrhereas this facility is

not available iD treasuy
d€posils. lt is also

report€d that company

had also experienced

difficulty in redieviDg

mon€y of mor€ than one



crore a alay from the

treasury dePosit.

7 22 Industries The Cornmit€e leams

with displeasure Ihat

violadon of lhe

purchase manual had

occured in rhe

company is per the

direction of the

Board. Therefore,

th€ Commit€€ dire.ts

to fumish

explanalion regarding

the dispensable act

of the company for
violating Cov€mtnent

After it has been pointed

our by the Audit,n\e

tender cost is being

collected as p€r the

cov€mment ord€r from

october 2011. KMML
has switched ovei to E-

t€ndei. The purchase

procedure has been

rcvis€d and apprcved by

lhe Board oi Directors

of the company in which

i! is clearly mentioned

that tend€r documents

may be priced iD line

wi$ the guidelines

issued by the Gov€m-

ment lmm time to dm€,

8 24 Industries The Committee

admilx lhe expianation

of the witness thal

the EPF Scheme was

being continued as a

pan of tbe b€nefits

to the employees as

provided earli€r,

how€ver it urges that

exrshng slatulory

provisions should

also be complied by

the authmities to

The Matt€r was placed

before the Board of
Dtectors of the

company. The Boad
apprcved full contribution

without limiting the pay

ro I{5. 6500 (now revis€d

to Rs. 15,000) and

decided to seek appmval

fmm the Governm€nt

for the same, Tber€ are

many such cases from

other Public Se.tor also



avoid irregulsr

paymenh in future.

awaiting approval from

the Government.

I 27 lndustries The Comniltree views

with serioN concem

rhat the Company is

misusin8 its op€rational

fre€dom. so that

along wilh making

profit loss, coruption

and malpractice are

prcvailing in th€

Company. Therefore,

the Committe€

recommends that the

hisher officials of
the Company should

be more vigilant to

avoid the r€curence

of such instances in

Procurement oI Oxygen

from ws Praxair lndia

Ltd. at higher rate was

unavoidable for the

uninterrupted operatron

of the plant as supplies

from other panies

became inconsislent due

to severe power c.isis in

Kamataka and Pondichery

Inviting fresh two pan

comp€tltive off€rs was

also time consuming

which would have

resulted in huge

production loss. The

contribulion receiv€d

from the pmduction is
nuch higher than tbe

addiiional marginal

increase in anount

incuned lor procuriog

lhe required quantity of
oxygeo, However, as

directed by the

Committee lhe company

agre€s that th€y vrill be

more vigilaflt in future.
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CHAFIER II

REPLIFJ FURNISHED BY THE COVERNMENT ON THE
RECOMMENDATIONS OF THE COMMITTEE WHICH

HAS BEEN ACCEPTED BY THE COMMITTEE
WITH REMARKS

st.

No.

Pam

No.

Departnent

Concem€d

Conclusions/ Aciion Thken by t}le

Govemment

(1) (2) (3) t4) (s)

I Induskies The Conmittee obs€wes

that tbe company had

gore in for blind

purchases without

evaluating lhe tecbnical

compaiibility which

resulted in the loss of
32.28 lakh. Th€

Committee r€marks

that lack of planning

with poor iechnical

knowledge resulted in

lhe non-utilization ol

the pump which

forced th€ Company

for the repayment of

duty with interest as

per the Export

Promotion Capital

Goods Sch€me. The

Committee is aggrie!€d

to observe that the

ComDany did not

This Datier being

investigated by th€

Vigilance and Anti
Corruption BuJeau foom

Novemb€r 2011 onwards.

Hence no domestic

enquiry was conducted

to ascenan tDe

resPonsibility. The

investigation by vigilance

ald Anti Corruption Bur€au

has b€€n complet€d and

il was decided to r€fer

the case as Mistake of
Facts since no sufficie

evidences could be proved

against the accN€d p€Isons.

It was also rccofilneded

that the Administrative

I aurhorities of industries

I 
depannenr lldy be dr€ct€d

I to enquire jnto the

L"urons ior not i*tallioe

7332018.
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avail the concessions

provid€d by the

Govemm€nt of India.

the pump which led to

the payment of customs

duty and to lix
rcsponsible OfJiciali aDd

aPProprrate acuon may

be initiat€d against such

€rring officials including

recovery oI the amount.

The vigilance enquiry

report in this regard with
recomnendations r€c€i\,€d

in the administrative

depanment only on

2-72-2016.

The recommendation of
the vigilance and Anti-
comrption Bureau is
being carried out in a

tlme bound nanner and

those responsible Ior the

loss of tbe undenaking

will b€ listed out after

formal enquiry and

details will be fumished

to the cornmittee on

finalization of the

enquiry at AdninisMtiv€

level.

2 17 Indusgies During $itness
examination lhe

Committee remarked

that as the case was

rcfened {or Vigilance

enquiry and the enquiry

has been progressing

lhe decision of the

Committee would b€

Iinalised alrer getting

some details from the

deparsoent and want€d

to fumish the details

withh one week. The

Conmiuee also dircct€d

the secretary tc submit

a satrsfactory reply
about the whole deal

along with dr following

d€tails:

l. Th€ peKons

involved ir the

2. The Engin€€r who

was respomible in
the deal

3. The reason behind
the de{ision to introduce

a different system in
the place of an exisring

s'5tem
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4. The defects if any

ot the existing pump

wilh lhe details of ils

working conditions

5. The details rega ing

the palment of duty

for the purchase of

the punp

6. The reason for the

non-installatioo of the

new pump

7. The rcason tor not

conducting a higher

level enquiry ilt the

matter

8. The r€ason for

disobeying the

stipulation of the

Central Government

in the schem€

3 18 Induslries But ih€ details sought

by lhe Committee llas

not been fumished bY

the depa$rent so iar

and the Comrnittee

views the attitude oI

the depanmeDt as

v€ry serious. The

committ€€ urges the

department that tne

above delails should
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be submitted within

30 days to the

Commfilee along

wirh thp findirys in
th€ Vigilaoce enquiry

and the action taken

as per tne €nqutry

repon.

Remarks:-The Committee desi.es to l(low the present position of thp

administrative level enquiry regarding puchase of submersibl€ type pump wh€n

vertical centrifugal pump was beirg in use in tbe factory and not installing the

imponed pump.

C, DIVAKARAN,

Tl ruvanantlapuram, Chairmon,
12th March, 2018. Commiftee on Public Undertakings.
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